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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

C.P. No.249 of 1997
in
O.A. No. 1834 of 1995

7
New Delhi, dated the /OFEFZAr“atj 1998

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (a)
HON'BLE Mrs. LAKSHMI SWAMINATHAN, MEMBER (J)

1. Kanwarpal
S/o Shri Narender Singh
271-A, Beda Shopia Road,
Railway Colony,
Saharanpur, U.P.

2. Suresh Chand,
S/o Shri Nanak Chand,
160-P, Railway Colony,
Khalasi Line,
Sharanpur, U.P.

3. Phurakan Ahmed,
S/o Shri Agha Khan

4. Krishna Prasad, = ﬁ
S/o Shri Nageshwar Prasad

5. Shri Salik Ram, .
S/o Shri Bindhyadeen .+«+ PETITIONERS

VERSUS

1. Shri S.P.Mehta,
General Manager,
Northern Railway,
Baroda House,

New Delhi.

2. Shri R.S.Grover,

Divl. Railway Manager,
Northern Railway,
Ambala Cantt. - « ++ RESPONDENTS

Advocates: Shri B.S.Mainee for petitioners
Shri R.L.Dhawan for respondents

ORDER

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (a)

In this C.P. No. 249/97 the

applicants allege contumacious disobedience

) common
by Respondents . of Tribunal's /order dated

4.2.97 in 0.A. No.1834/95 and 0.A. No. 208/95.
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2. In O.A. No.1854/95 applicants whé are
also applicanté in the present C.P. who were
Khalasis in C & W Dept., Northern Railway,
Sharanpur and upon their own request had
their category changed to Loco Cleaner with
consequent loss of seniority as Khalasis,
were aggrieved by thé DPO, Northern Railway,
Ambala Cantt'é order dated 28.6.93 by which
category of private Respondent No.3 to 13
(applicants in O0.A. No.208/95) who were
Fitter Khalsis/BN Khalasis, etc. was changed
to Loco Cleaner without 1loss of previous
seniority and had been placed senior to the
applicénts;

3. -In reply to both O0.As official

respondents had stated that the change of

category to that of Loco Cleaner with benefit -

of past seniority ~allowed to Pvt.

Respondents No.3 to 13 in O.A. No.1834/95

(applicants in O.A. No.208/95) was the -

subject matter of investigation by G.M. (Vig.)
Northern Railway.

4, As both 0.As stemmed from the change
of-category to Loco Cleaners allowed to R-3
to 13 in O0.A. No.1834/95 (applicants in
OA-208/95) with bénefit of past seniority and

as this very issue was under investigation by
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Vigilan ce authoritias, the bengh did not consides i
1t Fit and proper to adjudicate in the matter |
et that stage, aceo rdingly aftep hearing hoth
partiss in gach of the two qu/ the same ware z
disposed of by a common order dated 4¢2°97) ‘
with direction to Respondents to onclude the
inwestigation as expeditiously gag possible azng

preferably within , period of three months from

order in aceordance with 1aw ungsp intimation
to the appliecants in both Oas, after gi ving the
applicants in both 0as 5 reasongshlg opportunilty
of baing heard ang irf thereafts p any grievenceg
still survived it woul g be open to thg aggrisvayg
partiss to agitageAthe Same through Ppropriate
original Proceedings in aceordance with 1au, ip ;

So 8dV.i.39do

dated 24,9,97 (Annexure-RZ) 8hd dated 26,9,97
(Annexure-RS), Meanwhile the Norths m Rail uay,
Di_visional Autho ritigs had by thejir lattep

dated 26.2.97 (taken oN reco rd) Separataly

Sought qui dan ng from the gm (Vigilance) sNo r the m
Rallway in the Matter on the basis of the

in vestigation ©nducted by them. No rthem Ralluay,
Divisional Authbrity, Anbalats lettep datoad.
3.11,97 (Annexure-FM)discloses that theip decision




- We have hearqg Shri Maingg for the
™~

applicants and sShpi Dﬁauan forp T8Spondents ip
thB mo

© Divisjongl
Df‘f‘ice, fmbala ng haﬁd taken

the d®cision jn
the matter,vlde‘lettens dated 2
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a hearing, taking into account their
submissions, and re-examining the matter, the
Ambala Div. Authorities took the decision as
contained in their orders dated 24.9.97 and
26.9.97, and this decision was communicated
to the Vigilance Authorities who accepted the
same and decided to close the case. In this
connection, it is important to note that
opefative portion of thé impugned order dated
4.2.97 (Para 7) did not spééifically direct
any particular officer to co-ncl—ude the
investigation, but merely called upon the
respondents to coﬁclude the same. It is also
important to .note that applicants in O.A.
No.208/95 had also filed C.P. bearing
No.257/97,but by order dated 19.11.97 (copy
on rgcqrd))upon the statements made by both
- That
side;[phe directions in the impugned judgment

dated 4.2.97 had been fully complied within

" the extended time prayed for, it was held

Vgl

that nothing survived in the C.P. which ¥ds
accordingly dismissed. |

9. k In view of what has been stated
above, the present C.P. is also dismissed and

notices to the respondents are discharged.

MW" — / Q.

(Mrs. LAKSHMI SWAMINATHAN) (S.R. ADIGE
Member (J) Vice Chairman (A)
/GK/




